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LOK SABHA DEBATES

LOK SABHA

Thursday,  December  8,  1977 jAgraha,-an

17, 1899 {Safa)

The Lok Sabha met at Eh vert of the Clot h 

[MR. SPEAKER in the Chair].

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Q.. No. 326 to 330 

—Not here. Q. No. 331, Shri Chitta Basu. 

You. arc permanently here.

SHRI CHITTA BASU : Yes, I am No. 

1 to-day.

State-wise strikes during March 

to November, 1977

•331. SHRI CHITTA BASU :

SHRI KANWAR LAL GUPTA :

Will the Minister  of PARLIAMEN-

TARY  AFFAIRS  AND  LABOUR 

be pleased to lay a statement showing :

(a) the number of strikes in each State 

during March to Nov-mber, 1977 ; and

(b) how many strikes have been dec-

lared illegal ?

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR (SHRI 

RAVINDRA  VARMA) : (a) A  state- 

ment is placed on the Table of the Sabha.

(b)  The State Governments and Union 

Territories have been requested to furnish 

the required information. The information 

is awaited and will be laid on the Table 

of the Sabha in due course.

Statement

The  available  information in regard to 

Part (a) of the question for the period March 

to Sept. 77 is given below :—

' ♦ate/Union Territory  Number of Strikes(P)

Andhra Pradesh 60

Assam  • 4

Bihar ♦ 167

Gujarat............................................ 79
Haryana • 15

Himachal Pradesh 3

Jammu & Kashmir  . 3

Karnataka . . . . 45
Kerala . . . . . 94
Madhya Pradesh no

Maharashtra . . . . 175

Manipur . . . . .  —

Orissa  * 19

Punjab . . . . . 27

Rajasthan . . . . 50

Tamil Nada . . . . 122

Tripura . . . . . 1

Uctar Pradesh . . . .  104

West Bengal . . . . 152

At & N. Islands. 4

Chandigarh . . . . 2

D elhi............................................ 15

G o a ............................................ 22

Pondichcrry . . . . 15

Meghalaya . . . . —

Lakshdweep 1

Sikkim . . . . .  —

D.N. Haveli . . . . 1

Nagaland . . . . —

Mizoram . . . . .  —

Arunachal Pradesh  . —

Total

(P) Provisional and based on the basis 
of returns received in the Labour Bureau, 
Simla till 18th November, 1977. Returns 
for October and  November  have  rot 
yet been received.
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S H R I C H I T T A  B A S U  : Sir, the reply 

contains a long list o f strikes in different 
parts o f the country totalling to about 
1,290.

M a y I know from the hon. M inister 
w hether he considers that all is not quiet 
in the industrial front to-day ? W ould 
h “ kindly let the H ^useknsw  the particular 
reasons for the start of the industrial 
unrest in the country to-day and also 
the mand xyi lost and the loss o f production 
due to these strikes all over the country?

S H R I R A V IN D R A  V A R M A  : Sir, the 
hon’ ble M em ber is a very well informed 
M em ber and he. should know from the 
statistics that the position this year, com -
pared to the position in the similar period 
before the Em ergency, is net so bad as 
to cause anxiety. It is true that it is not 
encouraging. W e do not w ant any case 
o f industrial unrest. W e want the causes 
o f industrial unrest to be dealt with in 
lim e so that production m ay not get 
ham pered. From  that point o f view the 
situation needs to be improved -and we 
are not satisfied w ith the situation as 
it exists. As regards the question o f m an- 
days lost, during 1977 the mandays 

lost in t'\t State sp iere  accounted 
for about 80 per cent of the total m andays 
lost whereas corresponding figures for
1976 arc about 91 per cent of the total 
mandays lost.

O  1 thr p^int regarding loss of production
0.1 this I w ou ld  need a separate notice.

S H R I C H I T T A  B A SU  : Sir, in reply 
to part (b) o f m y question the M inister 
has been pleased to say that the information 
is being collected. Sir, the noticc had 
been sent earlier.

I do not know how the Governm ent 
©f India or particularly the Labour 
M inistry have so far not been able to 
obtain  the information sought. T his is 
for your information. Sir, m ay I know 
whether it is not a fact that several strikes 
have been declared illegal in U .P ., M ad h -
ya Pradesh and H aryana ? I f  so, will 
the M inister inform the House the reasons 
for declaring those strikes as illegal by 
the conce ned State Governments ? Fur-
ther w hether it is not contrary to t‘ie 
principle or policy announced by the 
C en tral L abour M inistry ?

S H R I R A V IN D R A  V A R M A  : Sir, the 
hon’ ble M em ber’s im patience for infor-

m ation is quite understandable; but the 
G overnm ent has to collect inform ation 
from sources w hich in this case, include 
the State Governm ents and the U nion 
Territories. A fter the receipt o f the notice 
w e try to collect the inform ation; but 
w hen the inform ation does not come to 
us, we can either indulge in guess w ork 
or be honest and tell the House that the 
information has not reached and we 
w ill lay it on the T a b le  o f the H ouse 
as and when it is received. As regards 
the question o f strikes being declared 
illegal by two or three State Governm ents, 
nam ely, U .P ., M .P. and H aryana, his
question seeks an answer from me on
each one o f these instances. It is not 
possible to deal with each case. But I 
shall certainly collect the information 
and lay it on the table o f the House.
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S H R I R A V IN D R A  V A R M A  : T h e  
hon. M em ber has pointed out certain 
factors, w hich he considers as contributory 
factors for the industrial unrest that
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one secs in the country. There is absolutely 
no doubt that there are mixed motives 
in  all  kinds  of industrial  action—in 
many cases of industrial action, to correct 
myself—either on the part of workers 
or on the part of the management, and 
it might well be that there are some 
groups which are interested in disrupting 
the industrial peace and making it difficult 
for the economy to advance. These are 
opinions. But as far as the other question 
he asked about the Government’s attitude 
to convening a meeting of the parties 
concerned to discuss ways and means 
of ensuring industrial peacc and finding 
a machinery which would ensure industrial 
peace, is concerned, I would like to say 
that the second part of the question is 
perhaps as important if not more impor-
tant than the first part of the question. 
Ail it  is because wo believe that this 
is important that we are at the moment 
engaged in a comprehensive revision of 
the  Industrial  Relations  law  so  that 
the machinery that exists for settlement 
of disputes, like conciliation, adjudication, 
arbitration, etc. may be streamlined to 
ensure quick settlement of disputes, so 
that there may be  less cause for indust-
rial unrest. About the first part, I would 
like to say that the suggestion to have an 
Industrial  truce  for  a  specific  period 
has bee’i raised by me in the meetings 
of the Tripartite Committee as well as 
the Tripartite Conference and we are at 
rhe moment attempting to find a basis 
which would be acceptable to all parties 
concerned for a period of industrial truce 
of the kind.

Dr.  SUBRAMANIAM SWAMY: The 
House, I am sure, is very happy to hear 
that the machinery is  being streamlined 
.ind that the Industrial Relations Bill will 
soon come forward.  I want to draw the 
attention of the Minister, through you, Sir, 
to the fact that a number of strikes have 
i-iken place in places where the Industrial 
Relations and Labour Laws have not been 
made applicable. For example in Univer-
sity Campuses  which are not strictly 
•lucational  insit itutions like the Indian 
Institute of Technology, Delhi which pro-
duces like a factory and sells outside.  Of 
course, during the Emergency, they have 
• ven sold materials for water supply to the 
Municipal  Corporation and to Maruti 
limited.  But I would \ike to ask whether 
ihe Labour  Ministry is considering  the 
rl iestion of extending the labour laws and 
Industrial Disputes Act to educational insti-
tutions of this type, so that the non-teach-
ing staff can b* provided a machinery for 
settlement  of disputes.

SHRI  RAVINDRA  VARMA : The 
( nix of the question that the hon. Member 
has raised is about job security as well as 
means and machinery for settlement of

disputes in all undertakings \Vhere there is 
an employer-employee  relationship.  It 
is quite right that the Industrial Disputes 
Act, as it exists, today,does not cover every 
such contingency and every such under-
taking.  While undertaking a review  of 
existing laws and preparing to introduce 
before this House a comprehensive legisla-
tion on this subject, we are certainly giving 
consideration to this question also with a 
view  to ensuring that all whose who are 
employed have the benefit of job security 
and some machinery and means for settle-
ment  of disputes.

SHRI R.V.  SWAMINATHAN : In 
view of the fact that the hon. Minister has 
conceded that there is a deplorable condi-
tion of industrial unrest in the country, 
May I know whether he is aware of the 
fact that industrial unrest in Tamil Nadu 
is worst  and also some of the industries 

like  TVS Group, which  are producing 
anciljaries for automobile industry are crip-
pled, as a result of which the entire auto-
mobile industry in India itself is crippled ?
They are forced to import components 

wasting valuable foreign exchange. May 
I know whether the minister is taking any 
steps in this regard ?

SHRI  RAVINDRA  VARMA: I
quite  understand  the hon.  member’s 
pride for the State he comes from.  I am 
sorry if I would be offending him by saying 
that Tamilnadu is not the worst  and it 
cannot claim the pride of place.  Mahara-
shtra is responsible for 14% , Bihar 13%# 
West Bengali 2% and Tamilnadu is lagging 
behind  with 9%.  However,  about the 
TVS group, the hon. member is right that 
it passed through a very difficult and criti-
cal phase, but at the moment the strike and 
lock-out he referred to have ended, and pro-
duction has started again.  The Central 
Government is constantly  watching the 
situation, and taking such action as the 
Central Government can do in the State 
sphere.
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S H R I R A V IN D R A  V A R M A  : It is a 
fact that some trade unions w hich either 
could not function properly or were not 
allow ed to function properly during the 
em ergency have becom e active after the 
em ergency was lifted. In  fact, one o f the 
reasons for the num ber o f strikes that have 
been taking place is inter-union rivalry. 
Therefore, the second part o f the question 
o f  the hon. member is very relevant, as to 
w hat the governm ent proposes to do about 
the difficulties caused as a result o f inter- 
union rivalry. It  must be said here that 
on the one hand all of us arc devoted to the 
idea o f freedom o f association and on the 
other, there is the difficulty that arises in 
identifying a single bargaining a g e n t . 
T h e  attem pt of the governm ent is to study 
this question with the help o f the committee 
that was appointed after the tripartite 
labour conference* and to introduce such 
measures in the law as are necessary to 
ensure the identification o f the bargaining 
agent.

S H R I K . A . R A J A N : M a y  I
know if  it is a fact that most o f the strikes 
that have taken place have been due to the 
non-im plem entation o f the statutes and vio-
lation o f agree ments ? Secondly, there are 
statutory provisions in the Industrial D is-
putes A ct for declaring strikes as illegal. 
I f  I say that, certain strikes are being dec-
lared as illegal over and beyond those pro-
visions, w ould the minister agree and clari-
fy  that position ?

S H R I R A V IN D R A  V A R M A  : I f  any 
action is taken by anyone to call a strike 
illegal outside the statutory provisions that 
exist for identifying a strike as illegal, 
that identification itself becomes illegal. 
A bout the other question regarding non- 

em entation of awards and agreements, 
.mp3 a fact that there have been some cases 
w here agreements have not been im ple-
mented, but I do not think the hon. 
M em b -r is correct in draw ing the conclu-
sion that that is the main reason.
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S H R I R A V IN D R A  V A R M A  : Sir, the 

G overnm ent certainly believes in the F un -
dam ental R ights o f all citizens including 
workers and the right o f workers to take 
such action as is necessary to ensure the 
redressal o f their grievances through collect-
ive bargaining as w ell as strikes, 
but, in certain industries, for certain reason ; 
there have been suggestions that the 
right t- strike should be exercised w ith 
the utmost circum spection in the interest 
o f the whole o f society. A part from that, 
no restrictions o f the kind that the hon. 
M em ber referred to have been imposed by 
the Governm ent.
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S H R I R A V IN D R A  V A R M A  : S ir, I 
have stated m a n y  times in this House that 
it is because we b “lieve that the existing 
legislation is inadequate that we w^nt to 
introduce a comprehensive Bill to am end 
the law  «s it exists.




